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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 336/2025

IN THE MATTER OF:
ARUN KUMAR ...APPLICANT

VERSUS

HARYANA STATE POLLUTION CONTROL BOARD & ORS ...RESPONDENT

REPLY BY WAY OF AFFIDAVIT ON THE BEHALF OF
RESPODENT NO.4 NAMELY MUKESH, SARPANCH,
VILLAGE ARUA

MOST RESPECYFULLY SHOWETH:
I, Sh. Mukesh Kumar, S/o Rati Ram, R/o Village Arua, Chandpur
(190), Chandpur, Tehsil Ballabhgarh, District Faridabad,

Haryana- 121101 Respondent No. 4 in the above-mentioned

matter, do hereby solemnly affirm and declare as under:

PRELIMINARY OBJECTIONS:

1. That the present complaint filed by the applicant namely
Sh. Arun Kumar S/O Sh. Bijendra Bhati R/O Village Arua,
Tehsil Ballabhgarh, District Faridabad is wholly
misconceived, baseless and an abuse of the process of law.
The allegations made against the answering Respondent
namely Sh. Mukesh, Sarpanch, Village Arua, Tehsil
Ballabhgarh, District Faridabad are false friv /olpus\&

SN
vehemently politically motivated.
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2. That the applicant out of personal animosity and political

rivalry has sought to malign the image of the answering
respondent who is an elected Sarpanch of Village Arua
hence the actions are motivated by extraneous
considerations and have been initiated with the sole
intention of creating unwarranted public and

administrative pressure upon the local Panchayat.

3. That the answering respondent has always discharged his
duties as Sarpanch with utmost diligence, transparency and
in compliance with all environmental norms. On the
contrary he has initiated and supervised various plantation
and green-cover enhancement programs in Village Arua
since assuming office. Hence, the very foundation of the

applicant’s case is unfounded and misconceived.

REPLY ON MERITS:

1. That the contents of Para no.l of the application are partly

‘a,dxlnitted to the extent that the applicant Sh. Arun Kumar
‘ S/o Sh. Bijendra Bhati is a permanent resident of Village
e S Arua, Tehsil Ballabhgarh, District Faridabad but the
remaining averments are frivolous, fabricated and false

hence denied in toto.

2. That the contents of Para no. 2 of the application are

matter of record.

3. That the contents of Para no. 3 of the application are
specifically and categorically denied. It is denied that the

answering respondent being the Sarpanch of Village Arua

Rl
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has illegally cut down 150-200 trees or any number of
trees whatsoever. The allegations are false, baseless,
motivated by personal animosity, and devoid of any
evidence. The answering respondent has at no point of
time indulged in any activity violative of the Indian Forest
Act, 1927 or the Environment (Protection) Act, 1986. It is
vehemently denied that any plantation has been harmed,
damaged or removed illegally by the answering respondent
conversely the answering respondent has taken measures

to protect and maintain the plantations.

. That the contents of paragraph no. 4 of the application are
denied in toto. It is specifically denied that the local
administration or the Forest Department failed to take any
action on the alleged complaint due to the influence or

intervention of the answering respondent.

. That during the construction of tin-shed for the new
Community Centre only minor shrubs, wild growth, and
grass-like saplings were inadvertently disturbed being
executed by Md. Iglak Khan, S/o Md. Ismail, R/o Village
Ataali, Faridabad, in the absence of the answering
respondent. Upon coming to know of this, the answering
respondent immediately conducted an inquiry into the
matter, during which Md. Iqlak Khan admitted that the
inadvertent damage to the said vegetation/trees occurred
during the movement of a Hydra machine measuring
approximately 25 feet in height and considerable width

which was deployed for the said construction activity.
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6. That in pursuant to receipt of the complaint, on 21.05.2022

the answering respondent was called for the further legal
proceedings by the office of the Sub-Divisional
Magistrate, Ballabhgarh on 22.05.2022, where the
answering respondent requested for a valid legal
proceedings subsequently an inspection team comprising
officials from the office of the Sub-Divisional Magistrate,
the applicant Sh. Arun Kumar, the answering respondent
(being the Sarpanch of Village Arua), and certain local
residents visited the site. Upon inspection, it was observed
that approximately 15-20 trees had been felled for the
construction of the new Baraat Ghar / Community Centre,
1-2 trees in the Animal Hospital and 1-2 trees in the Gram
Sachivalaya premises, aggregating in all to roughly 2025
small trees or saplings. The subsequent satellite imagery
analysis corroborated that the extent of vegetation loss was

ed solely to the said construction areas. It is

issued by the Additional Chief Secretary, Government of
Haryana, Development and Panchayats Department,
Chandigarh, wherein the Gram Sarpanch is vested with the
authority to remove or cut down such trees after due
consideration. It is further submitted that the two trees
within the Animal Hospital premises were of the Siris
species, which was old and dry and Kikar species, which
had already fallen due to a fire incident. As regards the tree
located in the Sachivalaya area, the same remains intact

only certain overhanging branches were pruned as they
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posed a potential safety hazard and could have fallen upon
the tin shed. Copy of the abovementioned order and
photographs of the said trees are annexed herein as

Annexure-A.

. That a comprehensive report dated 10.06.2025 was
thereafter submitted by the Office of the Sub-Divisional
Magistrate to the District Magistrate, whereupon the
answering respondent was summoned through a notice
dated 25.06.2025, requiring his personal appearance on
01.07.2025 along with all relevant documents and

supporting evidence.

. That in compliance with the said notice, the answering
respondent appeared before the competent authority and
filed a written reply dated 01.07.2025, categorically
asserting that the complaint was mala fide, politically
motivated, and devoid of substance. In the said reply, it
was further clarified that no resolution of the Gram
Panchayat had ever authorized any cutting of trees and
Taking cognizance of the matter in his official capacity as
Sarpanch of Village Arua and in view of the necessity to
preserve the ecological balance and greenery of the village,
the answering respondent reprimanded the contractor and
imposed upon him a penalty of I25,000/—. The said
penalty amount was duly deposited in the Gram Panchayat
account and the contractor was further directed to carry out
compensatory plantation of 90 saplings comprising fruit-
bearing and shade-providing species, in order to offset the
limited loss of approximately 20-25 small saplings or

shrubs. The receipts and supporting documents evidencing

>
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the aforesaid deposit and plantation are annexed herewith

as Annexure-B.

9. That subsequent to these remedial measures, office of
District Magistrate, Faridabad vide letter dated 01.07.2025,
sought comments from the Sub-Divisional Magistrate,
Ballabhgarh, regarding the adequacy of such actions. The
Sub-Divisional Magistrate submitted a report dated
10.07.2025 recommending consigning the complaint to the
office in light of the compliance undertaken and
considering the above developments, office of District

istrate, Faridabad, after due examination passed an

ated 29.07.2025 to consign the matter to record,

with  the investigation report, relevant

o . .
seorrespondence, photographic evidences and all other
S

connected documents. Copy of the investigation report is

annexed herein as Annexure C.

10.That the contents of Para no. 5 of the application are
denied in toto as the alleged photographs relied upon by
the applicant are false, fabricated and unverified. The
answering respondent has not used or authorized any JCB

machine for any purpose at or near the site of plantation.

11.That the contents of Para no. 6 of the application are
malicious, frivolous hence vehemently denied. There is no
cause for a high-level investigation or punitive action as
alleged by the applicant herein as no offence or violation
under the Indian Forest Act, 1927, the Environment

(Protection) Act, 1986, or the Bharatiya Nyaya Sanhita is

o
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made out against the answering respondent. The request

for FIR against the answering respondent, replantation and
monitoring for future protection arises only in the event of
an established illegality. The present complaint is merely
politically inspired and filed with ulterior intent to harass
and malign the reputation of the elected village sarpanch It
is pertinent to mention herein that an appropriate and
timely action was taken by the answering respondent in
respect of the said incident, which has been duly examined

and affirmed by the District Magistrate, Faridabad.

12.That the allegations advanced by the Applicant are wholly
misconceived constitute a clear abuse of the process of
law, and aré entirely devoid of any factual or legal
foundation. The report filed by the Investigating Authority
itself  conclusively demonstrates that the actual
unintentional loss was limited to 15-20 trees inside the
Baraat Ghar, 1-2 trees in the veterinary hospital and 1-2
trees in the Gram Sachivalaya and in lieu of it the
answering respondent reprimanded the contractor and
imposed upon him a penalty of 325,000/—which was duly
deposited in the Gram Panchayat’s bank account and the
contractor was further directed to carry out compensatory
plantation of 90 saplings comprising fruit-bearing and
shade-providing species whereas the Applicant is
attempting to exaggerate and claim a loss of 150-200 trees
such inflated and baseless contentions not only seek to
unduly burden the forum but also reflect a mala fide
attempt to misrepresent the facts. In view of the foregoing,

it is respectfully submitted that the said allegations be

o


https://www.pdf-xchange.com/product/pdf-xchange-editor
https://www.pdf-xchange.com/product/pdf-xchange-editor
https://www.pdf-xchange.com/product/pdf-xchange-editor
https://www.pdf-xchange.com/product/pdf-xchange-editor

18

summarily rejected and dismissed, and the Applicant be
directed to bear exemplary costs for instituting frivolous

and vexatious proceedings.

PRAYER

In view of the foregoing facts and circumstances, it is most
respectfully prayed that this Hon’ble Tribunal may graciously be

pleased to:

a) Dismiss the present Original Application as false, frivolous,

vexatious and devoid of merit;

b) Hold that no violation of the Indian Forest Act, 1927, the
Environment (Protection) Act, 1986, or any other environmental

law is made out against the answering respondent;

c¢) Direct the applicant to bear the costs of this unnecessary and

motivated litigation; and

d) Pass such other or further orders as this Hon’ble Tribunal may

deem fit and proper in the interests of justice.
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Haryana- 121101 the above-named deponent, do hereby verify
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that the contents of paragraphs to of this affidavit are true and

correct to my knowledge and belief, and nothing material has

been concealed therein.

Verified at onthis ___ day of ) -

1 6OCT 2075
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GSTIN: 0SAPKL3587Q22T MOBILE :- 9728969532
9690780530

RATANLAL NURSERY

JEWER KHADAR, JEWAR (G.B. NAGAR) PIN -203135

Serial No.

Gram Panchayat Arua -

1. 90 shade and fruit-bearing trees have been planted by me,
including Neem, Shisham, Banyan, Pilkhan, Gulmohar,
Kachnar, Jamun, Estonia, Bottle Palm, Mango, Jackfruit,
Kadamba - all types of trees have been planted.

‘G-
Mahender

TRUS TRanScLatso L(OPY
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TRUE TRaNS Larsn  COFT AMbExoné-C

O/O SUB DIVISIONAL MAGISTRATE,

BALLABGARH
Telephone:- 0129-2304500 Email:
sdm ballabgarh@rediffmail.com

To
The Deputy Commissioner, Faridabad
Reference No. 309 / Steno-1 Date: 10.07.2025

Subject: Complaint regarding illegal cutting of 150-200 trees by
the current Sarpanch Mukesh of Village Arua, Faridabad.

With reference to letter No. 2144/Complaint dated

01.07.2025 from your office regarding the above subject.

In the aforementioned matter, you are respectfully
informed that following the complaint by Shri Arun Kumar, son
of Shri Bijendra Bhati, resident of Village Arua, Tehsil Ballabgarh,
District Faridabad, Haryana, Mobile No. 9911263802, after this
office sent a report, you conducted a personal hearing on
01.07.2025 at 11:00 AM with the Sarpanch of Gram Panchayat
Arua, Block Tigaon. After. the Gram Sarpanch presented his
response, it has been received by this office for consideration and
comments on the response given by the Gram Sarpanch. The
attached documents and statements given by the Sarpanch have

been reviewed.

According to the response given by the Sarpanch: "A

complaint was filed against me in your office by Shri Arun Kumar,

Office: Sub Divisional office Complex Near Raja Nahar Singh Mehal,
Ambedkar Chowk, Ballbgarh-121004
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O/O SUB DIVISI(%@AL MAGISTRATE,

BALLABGARH
Telephone:- 0129-2304500 Email:
sdimm_ballabgarh@rediffmail.com

son of Shri Bijendra Bhati, resident of Village Arua, Sub-Tehsil
Dayalpur, Tehsil Ballabgarh, District Faridabad, regarding the
illegal cutting of 150-200 trees. The said complaint has been filed
due to village politics and personal grudge because ever since I
became the Sarpanch of Village Arua, Shri Arun Kumar has filed
several complaints against me and has always been obstructing
development works (photocopies of complaints are attached).
Regarding the said point, I want to inform you that on Shri Arun
Kumar's complaint, the Sub-Divisional Officer (Naib), Ballabgarh
submitted his investigation report to you vide letter No. 229-
Steno-1, dated 10-06-2025, in which I also gave my statements and
presented my side, and I stated that I have not had any trees cut.
I have always been a supporter of the environment and I did not
give any such statement before the Sub-Divisional Officer,
Ballabgarh that the Gram Panchayat passed a resolution
proposing to cut trees, which the investigating officer has written
in his report (photocopy of statement is attached). The Gram
Panchayat of Village Arua had constructed a tin shed in the
marriage hall in the new village, which could be used for
weddings. Iklaq Khan, son of Shri Ismail, resident of Village Atali,
Faridabad, was engaged to construct it. While constructing the tin
shed, some small plants and some bushy trees were cut in my

absence. When I came to know about this, I asked him why you

Office: Sub Divisional office Complex Near Raja Nahar Singh Mehal,
Ambedkar Chowk, Ballbgarh-121004
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O/O SUB DIVISIONAL MAGISTRATE,

BALLABGARH
Telephone:- 0129-2304500 Email:
sdm_ballabgarh@rediffmail.com

cut these trees, then he told me that while constructing the tin
shed, while placing iron scissors and pipes on the tin shed with a
Hydra machine, the trees in front and on the side of the tin shed
broke and got damaged, so they had to be cut. They were some
small trees and bushy ones. When I told him that you should have
told me first, you have caused damage to the environment by
cutting green trees, in this regard the Gram Panchayat also
recovered a fine of Rs. 25,000/ - from Iklag Khan (receipt attached)
and in lieu of cutting those 15-20 trees, 90 new plants have been
planted free of cost by Iklag Khan in the marriage hall and around
the tin shed, some of which are fruit-bearing and some are shade
trees. Photos and receipts of trees brought from the nursery are
attached. The investigating officer has written in his report that
15 to 20 trees were cut inside the marriage hall and 1-2 trees in the
veterinary hospital, 1-2 trees in the Gram Secretariat. Whereas the
complainant has complained about cutting of 150-200 trees which
is completely wrong and baseless (investigation report attached).
Regarding the said subject, it is also clearly visible in the report
and photos given by the Forest Department that small trees and
bushes have been cut, there is no big tree or shade tree in them.
This is clearly evident in the Forest Department's report and
photos. In the Forest Department's photos, bushy trees are clearly

visible. Therefore, it is requested that you kindly take cognizance

Office: Sub Divisional office Complex Near Raja Nahar Singh Mehal,
Ambedkar Chowk, Ballbgarh-121004
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O/O SUB DIVISI(S%)AL MAGISTRATE,

BALLABGARH
Telephone:- 0129-2304500 Email:
sdm _ballabgarh@rediffmail.com

of the investigation report of the complaint received against me,
my written reply /statement and the documents and photographs
being submitted by me, and with sympathy towards me, kindly

consign the investigation report in office."

Taking further action on the received letter, Shri Mukesh,
Sarpanch of Gram Panchayat Arua, was again called to the office
for a hearing via telephone. On 09.07.2025, Shri Mukesh,
Sarpanch, appeared at the office and presented his written
statement, photos of new shade and fruit-bearing trees planted in
the marriage hall, receipt of fine deposited by the contractor in
the Panchayat account, and nursery report. Shri Mukesh,
Sarpanch, wrote in his written statement that "While constructing
the tin shed in the marriage hall of Gram Panchayat Arua (new
village), while placing the scissors and pipes of the tin shed with
the Hydra machine, some small Papdi trees and some bushy trees
in front and on the side of the tin shed broke, in lieu of which a
fine of Rs. 25,000/ - has been deposited in the Panchayat fund by
the working contractor and 90 new shade and fruit-bearing plants
have been planted free of cost at the contractor's expense, the
photos of which and the receipt of money deposited in the bank

and the receipt of plants brought from the nursery are attached.

Office: Sub Divisional office Complex Near Raja Nahar Singh Mehal,
Ambedkar Chowk, Ballbgarh-121004
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O/O SUB DIVISIONAL MAGISTRATE,

BALLABGARH
Telephone:- 0129-2304500 Email:

sdm_Dballabgarh@rediffmail.com

Therefore, it is requested that you kindly consider the complaint
letter filed against me with sympathy and consign it in office.

Your great kindness will be appreciated."

During the hearing, Shri Mukesh, Sarpanch, stated orally
that the small bushy trees that were cut by the contractor were cut
only during the development work of the marriage hall, for which
a fine was imposed on the contractor and the fine amount has
been deposited in the Panchayat account. In addition, new trees
were not planted at that time due to unfavorable season, but now
after the season became favorable, new trees have been planted

by the contractor.

Based on reviewing the documents attached with the
received letter, the statement presented by Shri Mukesh,
Sarpanch during the hearing, photos of new trees planted in the
marriage hall, receipt of fine deposited by the contractor in the
Panchayat account, and nursery report, I have reached the
conclusion that Shri Mukesh, Sarpanch has imposed a fine on the
contractor and the fine amount has also been deposited in the
Panchayat account. In addition, the Gram Panchayat has also had

the contractor plant 90 new shade and fruit-bearing trees in the

Office: Sub Divisional office Complex Near Raja Nahar Singh Mehal,
Ambedkar Chowk, Ballbgarh-121004
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O/O SUB DIVISIO%\IAL MAGISTRATE,

BALLABGARH
Telephone:- 0129-2304500 Email:
sdm_ballabgarh@rediffmail.com

marriage hall of Arua (new village), which has been verified by

Ratanlal Nursery, Jewar Khadar, Jewar.

Therefore, after planting 90 new shade and fruit-bearing
trees by the contractor in lieu of cutting 15-20 trees, expressing
sympathy for Shri Mukesh, Sarpanch, it is recommended that the
complaint of Shri Arun Kumar, son of Shri Bijendra Bhati,
resident of Village Arua, Tehsil Ballabgarh, District Faridabad,
Haryana, Mobile No. 9911263802, be consigned in the office.

Sub-Divisional-
Officer (Naib),
Ballabgarh

Office: Sub Divisional office Complex Near Raja Nahar Singh Mehal,
Ambedkar Chowk, Ballbgarh-121004
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To
The Honorable Deputy Commissioner,

Faridabad

Subject: Complaint and personal hearing regarding illegal cutting of 150-
200 trees by the current Sarpanch Mukesh of Gram Panchayat Arua,
Faridabad.

With reference to your office letter No. 2002/Panchayat dated 25-06-2025
regarding the above subject.

In compliance with the referenced letter, regarding the complaint mentioned
in the letter received from your office and according to the investigation
report of the office of Sub-Divisional Officer (Naib), Ballabgarh, letter No.
229/Steno-1 dated 10.06.2025, I wish to inform you in your service that my

response regarding the allegations made against me is as follows:

1. A complaint was filed against me in your office by Shri Arun Kumar,
son of Shri Bijendra Bhati, resident of Village Arua, Sub-Tehsil
Dayalpur, Tehsil Ballabgarh, District Faridabad, regarding the illegal
cutting of 150-200 trees. The said complaint has been filed due to
village politics and personal grudge, because ever since I became the
Sarpanch of Village Arua, Shri Arun Kumar has filed several
complaints against me and has always been obstructing development

works (photocopies of complaints are attached). Regarding the said
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point, [ want to inform you that on Shri Arun Kumar's complaint, the
Sub-Divisional Officer (Naib), Ballabgarh has submitted his
investigation report to you vide letter No. 229-Steno-1, dated 10-06-
2025, in which I also gave my statements and presented my side, and
I stated that I have not had any trees cut. I have always been a
supporter of the environment and I did not give any such statement
before the Sub-Divisional Officer, Ballabgarh that the Gram Panchayat
passed a resolution proposing to cut trees, which the investigating

officer has written in his report (photocopy of statement is attached).

. The Gram Panchayat of Village Arua had constructed a tin shed in the
marriage hall in the new village, which could be used for weddings.
Iklaq Khan, son of Shri Ismail, resident of Village Atali, Faridabad, was
engaged to construct it. While constructing the tin shed, some small
plants and some bushy trees were cut in my absence. When I came to
know about this, I asked him why you cut these trees, then he told me
that while constructing the tin shed, while placing iron scissors and
pipes on the tin shed with a Hydra machine, the trees in front and on
the side of the tin shed broke and got damaged, so they had to be cut.
They were some small trees and bushy ones. When I told him that you
should have told me first, you have caused damage to the environment
by cutting green trees, in this regard the Gram Panchayat also
recovered a fine of Rs. 25,000/ - from Iklaq Khan (receipt attached) and
in lieu of cutting those 15-20 trees, 90 new plants have been planted

free of cost by Iklaq Khan in the marriage hall and around the tin shed,
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some of which are fruit-bearing and some are shade trees. Photos and

receipts of trees brought from the nursery are attached.

. The investigating officer has written in his report that 15 to 20 trees
were cut inside the marriage hall and 1-2 trees in the veterinary
hospital, 1-2 trees in the Gram Secretariat. Whereas the complainant
has complained about cutting of 150-200 trees which is completely

wrong and baseless (investigation report attached).

. Regarding the said subject, it is also clearly visible in the report and
photos given by the Forest Department that small trees and bushes
have been cut; there is no big tree or shade tree among them. This is
clearly evident in the Forest Department's report and photos. In the

Forest Department's photos, bushy trees are clearly visible.

Therefore, it is requested that you kindly take cognizance of the
investigation report of the complaint received against me, my written
reply/statement, and the documents and photographs being
submitted by me, and with sympathy towards me, kindly file the

investigation report in the office.

I shall remain grateful to you.
Date: 01-07-2025

APPLICANT
Mukesh Kumar

Present Sarpanch, Gram Panchayat Arua
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TROS TRAMS ason cory

DISTRICT DEVELOPMENT AND PANCHAYAT OFFICER,
FARIDABAD/D.C. OFFICE, FARIDABAD

ORDER

An investigating officer, the Sub-Divisional Officer (Naib), Ballabgarh,
was appointed to investigate the complaint filed by Shri Arun Bhati, resident
of Village Arua, at the Samadhan Shivir (Redressal Camp). The Sub-
Divisional Officer (Naib), Ballabgarh submitted an investigation report vide
letter No. 229-Steno-1 dated 10.06.2025. Upon reviewing the report, the
Deputy Commissioner, Faridabad, provided an opportunity for personal
hearing to the Sarpanch, Gram Panchayat Arua, on 01.07.2025 at 11:00 AM.
During the personal hearing on 01.07.2025, comments were sought from the
Sub-Divisional Officer (Naib), Ballabgarh, on the response presented by the
Sarpanch, Gram Panchayat Arua.

The Sub-Divisional Officer (Naib), Ballabgarh submitted his comments
vide letter No. 309/Steno-1 dated 10.07.2025, according to which, based on
the statement presented by Shri Mukesh, Sarpanch during the hearing,
photos of new trees planted in the marriage hall, receipt of fine deposited by
the contractor in the Panchayat account, and nursery report, I have reached
the conclusion that Shri Mukesh, Sarpanch has imposed a fine on the
contractor and the fine amount has also been deposited in the Panchayat
account. In addition, the Gram Panchayat has also had the contractor plant
90 new shade and fruit-bearing trees in the marriage hall of Arua (new
village), which has been verified by Ratanlal Nursery, Jewar Khadar, Jewar.
Therefore, after planting 90 new shade and fruit-bearing trees by the

Room No. 205, 2"° Floor, Mini Secretariat, Sector-12, Faridabad,
Telephone:- 0129-2222138, Email-ddpofbd@hry.nic.in
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DISTRICT DEVELOPMENT AND PANCHAYAT OFFICER,
FARIDABAD/D.C. OFFICE, FARIDABAD

contractor in lieu of cutting 15-20 trees, expressing sympathy for Shri

Mukesh, Sarpanch, it has been recommended that the complaint be filed.

Therefore, in view of the investigation report and comments of the
Sub-Divisional Officer (Naib), Ballabgarh, documents available on file, and

photographs, the complaint is hereby consigned to the office.

Place: Faridabad
Date: 28.07.2025

Signature
Deputy Commissioner, Faridabad

File No. 2533-36 / Panchayat Date: 29/7/2025

A copy of this order is being sent to the following for information and
necessary further action:

1. Sub-Divisional Officer (Naib), Ballabgarh
2. Block Development and Panchayat Officer, Tigaon
3. Sarpanch, Gram Panchayat Arua, Block Tigaon, District Faridabad

4. Shri Arun Bhati, resident of Village Arua, Block Tigaon, District
Faridabad

Room No. 205, 2'° Floor, Mini Secretariat, Sector-12, Faridabad,
Telephone:- 0129-2222138, Email-ddpofbd@hry.nic.in
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District Development and Panchayat Officer, Faridabad/D.C. Office, Faridabad
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To
The Sub-Divisional Officer (Civil)
Ballabgarh

Subject: Complaint regarding illegal cutting of 150-200 trees by the current
Sarpanch Mukesh of Gram Panchayat Arua, Faridabad.

Respected Sir,

You are respectfully informed in your service that while constructing
the tin shed in the marriage hall of Gram Panchayat Arua (new village),
while placing the scissors and pipes of the tin shed with the Hydra machine,
some small Papdi trees and some bushy trees in front and on the side of the
~ tin shed broke. In lieu of this, a fine of Rs. 25,000/ - has been deposited in the
Panchayat fund by the working contractor, and 90 new shade and fruit-
bearing plants have been planted free of cost at the contractor's expense. The
photos of the same, receipt of money deposited in the bank, and receipt of
plants brought from the nursery are attached herewith.

Therefore, it is requested that you kindly consider the complaint letter
filed against me with sympathy and file it in the office.

Your great kindness will be appreciated.
With thanks.
[Applicant]

Mukesh Kumar

Present Sarpanch, Gram
Panchayat Arua
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TRUE TRAMAS !-A'tisS Co Py

I, Iklaq Khan, S/o Ismail, R/o Village Ataali, District Faridabad, state that I had
carried out the construction work of a tin shed in Village Arua. In front of and
beside the tin shed, there were approximately 20-25 trees and wild shrubs.
During the construction work, the tin-shed cutter and pipe accidentally came
into contact with the trees, resulting in their unintended felling. The Sarpanch
had no prior knowledge of this incident. As soon as the Sarpanch became aware
of the same, he inquired with me regarding the matter of the trees. However,
due to certain personal reasons, I was unable to deposit the penalty amount
earlier. Consequently, on this day, i.e., 24.06.2025, 1 have deposited the penalty
amount of ¥25,000/- into the Panchayat account.

(Signed)

Iklag Khan

Mobile: 8742930460
Name of the Applicant
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Govornment of India

- X}!—n
Mukesh

-y

¥ fMaDOB 05051981
o1 1 Male

'|dentification Authority of India

Address: S/O: Rali Ram,
Arua, Chandpur(180),
Chandpur, Faridabad,
Haryana, 121101



Sanyam Khatri

Sanyam Khatri
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IN THE COURT OF How 85 WATIOLAL GRESV T RIBonaL
Suit/Appeal No_\ig_[z )S JURISDICTON of 20

Inre -
ARUY _KUMag Plaintiff / Apptt/Petitioner/Complainant

VERSUS
Boar Ok o RS

RAR¥AV&  STA TS poLlltlon c0M’?0"'DefendanURespondentlAccused
KNOWALLtOWhOmthese present shall come that I/ / We /U (£$ /A 5/0 RAT/
6 VILLAGE ARUA CHAN D Pur [ 190) L b pPult " AR TbARH ,

. The above named " RESPPLYIMT fp- 4 do hereby appoint 2L
DEEPAK KUMAR Yoas5H SHofkessp SANYAM KHATRI
Ch. Advocate APVo cang Enrl.No D/5345/2023, Advocale
No. 828, Llqur s Chamber Block Ch-M {222  Roe(mi Ch. No 2’7 Lawyer's Chamber Block
Rohini Courls Complex, Delhl-110085 / Rohin, t Cumplex, Delhl-1100856
Mob:- 8586045200 <cOURT comPLix Vob - 7949385565
Email; = advdeepakdahlya@gmall.com DELAL ,9//,5/09 Emayl - sanyamkhatri27 @gmall.com

(herein after called the advocate/s)to be my/ourAdvocate in the above-noted case authorise him -
To act, appear and plead in the above-noted case in this court or in any other Court in which the same may be tried
or heard and also in the appellate court including High Court subject to payment of fees separately for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objections or petitions for executions review, revision,
withdrawal, compromise or other petitions or affidavits or other documents as may be deemed
necessary or proper for the prosecution of the said case in all its stages subjects to payment of fees
for each stage.

To file and take back documents to admit and/or deny the documents of opposite party

To withdrsw or compromise the said case or submit to arbitration any differences or disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings

The deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution of the said case.

To appoint and instruct any other Legal Practitioner authorising him to exercise the power
-and-authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
powerof attorney on our behalf. :

And i/we the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his substitute in
the matter as my/ourown acts, as if done by me/us to all .ntents and purpose.

And I/We undertake that I/WWe or my/our duly authorised agent would appear in court on all hearings and will inform
the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate of his substitute responsible for the result of the
said case The adjournment costs whenever ordered by the court shall be of the Advocate which he shall receive and retain
for himself.

And I/We undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us to be paid
to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until the same is
paid up. The fee settled is only for the above case and above Court I/We hereby agree that once the fee is paid, I/We will
not be entitled for the refund of the same in any case whatsoever and if the case prolongs for more than 3 years the original
fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereuntoset my/our hand to these presents the contents of which have been
understood by mefus on this............... ereversssnene: o (S day
(o] A 1O 204 12 Accepted subject to the terms of the fees.

U\l Co Client éiient
»‘l/‘ | Identify The Signature/Thumb Impression Of Below Mentioned Person,
A Signed In My Presence. The Client.

dvocate
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